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YT, a9 3R AT TRAAT HATA

st
T fawet, 9 3red, 2019

.. 2896(3).—IT=T ATSHAAT AT F TSI, STETIRI H AT TLHT 6 TAEL0, T 3T
STAaTy Tfvadd, Hrers it AfA=AT §, F e 775 (31), arE 21 wadd, 2018 g YR A T off
s U g+t =T |, S 399 TaTad gid & §97aEr o, 39 aiie |, e 3 sttag=er &
ArATAE LA AT TSTT hT TAAT AT Rl ITAsT FT &t T3 ofF, d7% fam fi¥ srafer & draw snay i
AT SR T T o,

3}, I TTET STELAAT I AT HLd ATAT TSI 2l T FT ST T arrg 21 weasd, 2018
Tl ITASH FLT af T

X, TAH ITET ATEEFAT % TAAL §  ARRAT 3T qUreTiar § ITH G899 &7 T &0 37
TATET 9 7T | o= o o,

AT, ATATA T TSI ATATIO HALEE F Fa<T o H 23056' | 24013 I &1T9r 3T 84031
T 84050" TAT 39T &9 (04T gl Ig ATATLOT TSI (HLe0T) STTETHaw,1972 ¥ &7 18 % el
g™ av & ATIg=T /. F1.3. 49/78/33-UF, @ 15 JATE, 1978 % T SAre=a F=Har 141
7| TG ST a1 % 211.03 a7 FheAHle &= § FaT gam e,

3}, AR TS T AAAOT FIEHRME T (THAST) F FAF-HRTITh & 6 TFT To H foq
S| =9 TITETE | dgeT, AHEl, A1ad, aqar ga17, T, R, A16t, Theavd T, @3, 1 e w1 a6

4139 GI/2019 (1)
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2| AZ AT TATY U FAqLT F AT o AEWHA & forg Sem Srar 21 a8t s fears 39 awtt
Hewaqul Tl ISiadt 8-aeue T, eTed wrs F97, Fifsedr, #ff 222, gve, Ao e & a=ad,
&A% ST, FSHISAT, ATV, HH, TATATE aAT, HhE aAT TATR| TH AATT F a9 T,
ATATA T 3T ZOATISTT 3 F1 & ZTAT o STATSITR! o 7w e F =7 § w1 7 ¢

AR, ATATART FeASHT ATILOT FHAT, TR AT AT q&l T F Jaug &= Foaa gl
FEHTIAAT ATAT, TILETHT ATAT, TEHAT ATAT, TATST ATAT AT AZeaqol TEHTET ¥ HIEHT 9T g1 =9
TIerd &1 o SCATATITHT Thal g S Sorel &l RATST e | Tgraa g offT T 6eferd & & a«i & Hew
—IAqH &I AT g F ARTT 3 HIAT H TG FT STHIT Aol grarl =6 dierd &= § J39a9 UF 93 %
FfTeRer o gETe fafery wah % a= uTu Ara g, S - 5t/ 3T SeursfeseitT o aTaEi |rer
a4, 512 I SorfeadiT o fAfda woiurdt 3=, 54T uE. oo Wil AT AW, (5/52)
T 39 ST IOk 19 8 g Faaariat £ 11, it i 35 7 stfere i afgat i 19 st
& Tgd TSI AATRT T IHE T &,

3R, = e &= 1 TFH qST @A H ABdl Ararat, w9 Aferw T TOE S ATaaiaT
fFamaTal & g ST aesial 8T o TThiasd Saradl & 9Yd0 A 3P ¥ granE gl aatad
R, S TF @94, @3 | T ariediaenl 9% ToFe Tadhd T9d T2dT g qiodh Tsareht aqa1
=T 9T &A207 AT & Y T TohIL A9 aegs(1d qaTarE] ¢ |1 ST 9247 gl Flesze, HeetrY, UAse,
foree anrfe St =g ot IRl ¥ 9= 1 9719 9 JATqT &

A, ATATANT FeIS(ia ATIOT ¥ F A A & & &1, e Feae i Jmm ==
srferg=aT % fvmms 1§ e g wiewr £ gfp & orfifRafesh @9 S % =0 § qfam s
e AT ST I TRl Faar S | ST AT IRM F 97 o6 TATAT 3T TEHERCT FLel Fl
TATuEg FTAT AF9TF g,

A, AT, FealT LR, T (G2err) Haw, 1986 F F=w 5 & Iufagyw (3) & =rr gfea
TTaeer (Geeror) stferfaad, 1986 (1986 7 29) =it & 3 &t ITUTT (1) 3T ITUT (2) F T (v) 3iT
gT (xiv) 3T 7L (3) (P =8 74T =9 A== § a0 Afefaas F27 T 8) g0 J&
AIf<FIT T TANT Fld g0, ANEE 1T § =<l ordT § ATATANT avdsiid T shl HHT & =FT A
1.80 farefrier & 5 frardier a& fawaria &= it miRRafahr @9d S (G =898 =898 T7991q
TR e TaenT Haat ST Fgl TAT §) % & | ATeg=d wedl g, oraeh fHaer Faman g, oI -

1. miRRRE dadt s &1 faeamR s Ight dumd.-(1) TicRafaht @a<t S amaeiT aeasia
FATCOT o HHT o AT AT 1.80 oFaAies & 5 Foheddies T g i qTferfaat daar S & &
570.19 a1 FoheATHIeT 2

(2) ATATANT FeASITE ATITLOH 3T THR TTILEATAhT Haal ST sl HTHT T A0 IYTG-1 F €T § qId
2l

(3) T\ FEawur ST SreAfer Sfi¥ T9TAT o AT TR Heral ST & ATaTA T Feoiiea TTATC0T
A= IYTE-1% R SuTsE-1Ig F =7 § 574 ¢
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(4) ATATART TSN STHATLTT AT qTIEATAhT AT ST =t HIAT 6 o Haerani #F = syreg-lll %
ATl & ST Freoft '@ § <7 X 2|

(5) 7T Tagal o g-fAaerl a1 qrifefaehl Heet ST & aia A arer ITHl 6l g Sqreg-1V i
AT & 3T FT00 | o &7 H T7 2|

2. qTiRRaRE @3t T & g st AgriSHT—(1) T57 99T, TST & Ta9 TITIFRET 6 TqHad
& forw =9 sFfeg=eT #§ QU T et 7 9 R g0 T T ARAAT F qreel § qriieatasr
TGl ST & YA 6 &0 50 § 36 ATSGEAT 6 T 0l g o &l a9 6l sare & Hiay,
ArATersh HETATSIAT AT LI

(2) 5T FEHIT T AT faeht Haal s & o ar=fers agraemT vt Gfq & S = sfag=er §
fafafdee fFT U 8 & o8 T97 G daid o asd Afeat & o qeT ofiT g 9eahd g STl
ARG, I FE g, T TI R |

(3) AT=ATer HETAISAT, ITF AT § TR T TATGLOT Tl HT THTHRIAT FLA F (0 T
LA & AT AT o T | T30 M, TIia-

@) ERIEESF

(i) a9 AT FeAS(a,

(i)  FO;

@iv) EUSEEH

(v) T e,

(vi) e,

(vii)  OTHioT o,

(viii)  TE=TE 3fiT aTE e,
(ix) ~ TRTCATierET,

(x)  AEE ST IGO0 [HEA0 9IS
(xi)  GETHAT T, ST
(xii) < Ao A
(4) ATATTF HERETSAT ATAIR A -STA0T, Faw=T i et 72 #ig Fda sfexifg

Tel H(T TG Th [ =0 ATLAAT § 39 T AHTEe T 31 3T Sra i AgEsT a9t ae<=er st
TRaTRaTal & ST STfersh eAaT i aTrferfaeht ST Ee gf &7 Jad+ R |

(5) =TI AEEISHAT | AAT=gIad &A1 & (g, Pee 9 FaFEt 2w, e 891 &
T, STA-HALL 6 T, AT ST & Tareld, FaT 3T THT ALEA, TATT THIAT Al STAITFHATSAT AT
TR e TaenT ST TATa<or & Haterd U o7+ Tgofall, TS 9% e4TH a1 SaedqF g, & [T 3qe¢ g |

(6) SA=TeTh TETATSHAT A= &Y SEaTad qIH ITANT [Suarsti & A  Aqaarad Je= & a1
Tt =TT oI €51, A 3T AT aeaqdi, a0 & YT o7 hedi, Fo &=, S0 g, gha
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83 ST AT T IHT TR & S, IATT FU &, FATSA, Al AT 7T A HRAT FT TEITRA
FT

(7) A=t FTATSET AR taeht gaal sie # & &t AfFatag F0 & aoft § 9496 -
4 ¥ wiafug i AHaHT BRaTsaTar &1 SqaTad il siie ST GHardl il ST &l gIierd Hied
o Torg arifeataent e [aehTe T AT ST el SATHd e | H|

(8) = TeTe HETATSIAT JTRfoTe forehTe FST T |8 fAwars grf |

(9) TH T AT ATATTTR HGTATSIAT TH ATALAAT o ST F ATHTE HIA [T F AT FIAT [ HleA
F foro arter wfafa & oo us ges exaEs 9 #90 |

3. USY 9K g 3T S a1e SU.- 57 T8 0 STTE=AT % ISl il TAEl F: & o
Referiad 9T G, sraid:-

(1) -SUART.— (F) ITTEAThT Haal ST § a1, IREET A=, FU &=, AT & FASEl 6 o
frfega foFT 10 9Tt 37 gor TTH1 T ATIOISTF AT AETHIT IT S=ATHF Tdag (G BTt & oy
START AT HUETT Agl gT:

i ariefRafaet Haat S & fiae 9 (%), § R e # e vwee F o s e
T I AT HOREAT "I FHTT Sl FRIer 9% Sl To97 90 i &3 1 T AT ATa= T &7

Feal T AT T GLET 6 A (AT a7 AT F refiT 49 Ty & 7@ SqHeEd o, 37 39
ATERLAAT & ISl gRT T Hareat & Fefefag ararea ST=2dl o QT F & (o0 = a
ER SIS

(i) Fo=rTe Tt 1 JTET FTAT 377 Ire TGE FLAT AAT 7S TS| HT AIAHTT,
(if) FFAATE TET AT AW Graemsi F1 a7 i Ta e,
(iii) STEUT ITTH T FLA AT A IANT;
(iv) TET AN AT @@ A0 AR AT ¢, FEgeEs TSR o7 g gEgrd 9geET
i fRafaehT Tied e seasta a8 amw aftafoT 8; i
(v) TRTITE 4 % srefie fow o satea framena:
T Fg T T TR R AT AT AT ST 1T 99T & oo AT o ATt F arefie

AR TTIEEHRTT % Td STHIEA oY HiaeT & Ad=oea 244 % TG4l IT THT I [ater 6 Iuaef 6
AT & a7, e sfeaeia g S Sl 77 TITNId a9 (Hardl (F9 SATeal i ATeadr)
srferfe=m, 2006 (2007 1 2) <t &, ATforegs I7 sirents e harwardt & o Sesmar s =
ST AT T .

i Tg e ff o mfifRuafadt g9dt St % fiae -afiemat # suesma w78 werd, A afatw w
o= I F3 % T ST A G T A H UF q1Y S0 g ST 3<h TAdi 6 a1 ahl
AT a1 AT o TIALI, I AT STAGTg TRAAT FATAT [ &F ST
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T I ST |l T Tedt F Hqerrad § 39 37 917 & AT ToAT IuSteq & Fary o o 3ar 7 -
ITANT T IAAT AEATd A8l 2Tl
(&) FHRTOT TAT I SATUMTFTE RATRATIT Aigd ATTIFT IT TTATEE FHIT &1 § T AR FLA
ame R SO
(2) WTHIA® I ST~ S TTF TGTATSTAT | THT TTHRAF ST AT AT &AL T TgAT 0l SATUIAT 3T
Ik HLEA ST AT o ToIT FoMT AT R ST Tsd G g UH &30 92 AT 39 Hehe
o R wfafig e & ar ® S UE =t F forw afggse g o ff9 & antast= Rt aaw
o SITOAT |

(3) v srgar gyt wden.- (F) mivFafadt da<t siw % fiaw g au mifEafadr wdeT
RaTeReTT AT PR 93T harewaTdl 1 e Ted AgESHT § AqAT ITeAiaenr daat S &
form grm

(@) FTifRfaeht T9e FErEemT TS wed 9T g1y TS 9 a7 a9 9w F qowe § 99w
g |

(1) T HETATSTHT ST (oo GTATSAT o U e F &9 § (T |

(%) Tie HETATSHAT qri R ol Faat ST i a & Har & e T a4 6l ST

(%) T fRafasht wied @aeht Ry Aerger Rfeafag o s, saiq-

(i) s<fera & &t |1 ¥ U fhersies & fiae a1 arfefadt gadt S & BEar aF, 398 S o
e 8, T ATOISTF glea oiie STl & im0 Jqa7d el g

uiq, ag T wxfera e o S & uF Grerfer & o & w oiiRafeedft gadt 5w e
T gledl e RSiE T S Fad @ TATUd 3T ATHERE 30 § Tded GgraeHT & Aqa
TR ferfaet T gaEst & o & sr=a grm;

(i) arrefRafaefr Taar e & fiqe 9u wiew Prarrerdt ar Bemm w@ed Gt @ B
LRI F TN, a9 30T FAa] TREdT T3 F Antsts frgidal F g a9 e same Jveq
ITFEEROT, (A9 99T 9T JAT FIfad) T SR urRefasdhi-wdeq, arffafah-faar siw
TR Rafr-fwme 1 g9 33 gu S AntetE frgiat F aqeme g,

(iii) STr=feTeh AETATSIAT AT SATHIGH ohT ST a, T¥ed & (oI o 3T Eed™ Tded ramsardr &
faear &1 areatas waw AfAfde gedte s Aried af|fa & e o sreamia gafaa [Eams
TTTEEREOT GIRT ST TRl SITUAT S qrifeerfaent §aat S & sax bt 99 ged a1 REre ar
FATOMSTE TTABTT AT FTAATOT SATATT Aol AT ST |

(4) *ufits faaaa.- mriRafaeft Ge@t st & wgaaqet aaits foered & a9t Tt S sfia Frer srefeg

T T SATOT ¥ e S2eqor JISiT A= forsh Tgraretar o 90T & &9 § TR0 sfiT Fveqr + forg
T i STy
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(5) wre AT Raa we.- TiifRafaT gadt S| #§ Wi, =, foer-a=g, vfagas, &6,
A T AiEhiad Aged & &0 il T UL Tga S¥ 3 @A & forg fomea Fremn
ATATersh HETATSIAT o 9T o & H qATC i T

(6) gaf™ srgur.- TTaRr sfarfaaw F srefie eafs wguwr (AfF=we i [ Rem, 2000 F S9asi &
AT | TR Ry werdt e § eafa agoror 3 =T s fMamer #r sares B st

(7) AT T~ qTEEfaeT Haal ST |, a7 gUr & Haor i {g=ror &1 arg (Jguor f{am &
f=ron) srferfaare, 1981 (1981 &1 14) 3T I Fefi TATT U F=wi F IUaet F ST Aqarad
foRaT ST

(8) afgEma 1 FRwamur.- TRl Jodt S § IUaATa afesd A Heaor, ATemon qTHl &
ST % ATETT TATALONT FATAHIH ST I8 el F=T7 70 AT o el e arer T Tgur
 FREaTor & forT |Temeor |9 I7 s 9T g1 Haa AT, S AT offee w32 21, & STl
AT B

(9) 3 AFAE.- 1 Fafrg w1 Fe™ va yaed Fear G Sroa:-

() TTTfRfaeht Haal ST § 31 AUferg F7 Faer sfiT Taa= I G¥aRTe & TAa30, a9 37 Jaar]
afaad #aTad il SATERAT . FLE. 1357(3), T 8 3134, 2016 F Tgd TRITAT 14 AT Tae
919, 2016  ITELT F AL FohAT SITUIT| STRTE e TETAT &1 e qrfeaiaenl daat S § arae
frfrea T 10 TameT o= T iaer-argde S & o St

(@) TriefRertar=ht el S § |re Sty (SUaua) T R w7d g fHemr e $i = ®
ATET ST AT FT LA 31T TATAC-ATFA TG AT AT ST AT

(10) St= =T sraferse.- S e sraforse #1 yeree Memgare BT sro-

() T TefaehT "oalr S § S =ihdr e 7 Mem 9ard 99 & 94iaey, aq oY Sadarg
gfaad g & sTfegEaT §.87.HL 6 343 (31), aTiE 28 914, 2016 F el wahriera sia =i
afore yarerd fAaw, 2016 F ST F STA AT ST |

(@) arfefeatast gadt S & J1 YRITNAl &1 SF07 wd gu H=me et s A==t & oaqeT
STF-F=rfoheaT Srafarg &1 e ol T Taor-37gd Tared STaTd ohaT ST JhT|

(11) werTfRes AqfAe Yeg.- TRt ot T\ | wAriee® iy yaer #7 Faee 9w 9 &
TATEL, a9 T AT Taad 71T Hil GHI-997 9¢ TATE A Tiag=eT §.81H.5 340(3),
AT 18 /T4, 2016 FTT AT TTieesh SAA19rE Tae =aH, 2016 % ST 6 AT AT ST
(12) fRAwior six Redw sufre y&gm.- wRfafaET Je 8t sim & ST s e sfes &g #i
ATe™ 9 IR & THEY, a9 ST Taay TRadd 5o 6l FHT-G0T 9T TATHLATET STTeg=ar
o7 F.f 317(37), AT 29 919, 2016 FTT TRTera |07 3w freas yag =, 2016 F ITeei
FTETL AT ST |
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(13) $—=rafdre.- aTiifRafasl Hadt I § -9 Jag &7 FIe™ A 99T & 97490, ad 37
AT TRAAT HATAT ! GHI-HHT T TATHLAET T TR -9 yae a9, 2016 % ITaet
% AT TRAT ST

(14) I FIEETE.- TTaETE S A afafEafeat smEw F aqea ARt R s o g9y |
i=fors AT | fFw Syay qftafed R Smuw i si=fes ggreEsET § 3w g i s
LT o T TIEHTT GIT ATHIGT g ah, el HiHid qEId A=aHi ST 39 Tefid a1y
T =T s AT o E AT R o ST i HIA L Rl |

(15) AT TGWOI.- AN TS 3 srame # areg w5 &7 Farr s == fFFam S o7 w==s
Lo % TN * forw s By s
(16) sitenfirs Lewreat.- (i) T | TH ATEGEAT F THRAT T AT IHF TATT AT ST A
T AT T T ST ohT AT 7 St et &F ST
(i) ®TadY, 2016 H Fwtd TgUOT fRF=0r a1 gy SR ARTEd Hgrar # IR & a(rHor &
AH, & TF T ATTLAAT § 3 T [AA{aE 7 gl arfearfael daar S & Hia< had 17-
TEUOTERIT SARM FT AT AT SO 377 =9 Afafims, T IguorRT SR &t sgrar f&ar
ST

(17) YT TATAT ol G- TZTET SATHT T ALEAT (HHTLHAT SRIT:-

(F) Sr=frh AEASAT UgTel Sl U &1 T Hehd gIT STl Tt ot "AHTor &r srqafa dgi &t
ST,

(@) T * TF 3¢ F=UT & a1 ST @2t Igiet eardi a7 gami a7 Rl |1 |=aio7 it oqaid "ai
& ST |

4. gTiRafad @3kt s 7 wfaftg sic RfRafg o s e B i g&ft.- ohfeuafa gear
S ® T3y ey gatavor sfafRay F Suadl oY S9eh efiw sty U [ e e adig
T St stfag=mT, 2011 T 93 iEaii T e sTteg=er, 2006 Y o= 9] &feat &
St a7 (=) srfafae, 1980 (1980 T 69), WS aw Afa=aH, 1927 (1927 FT 16), =g
(weon) srferfaere, 1972 (1972 =71 53) gfeafad g v o w3 Femret g anfea gRr o /= <F 12
atfersr § e Of & At g, st -

et
. | ey uisy
(1) (2) (3)
%. whafg Aammery
1. FIOTF TA, TIT Ic@d | (F) aTedias e [aredi & =9 sraeawara
AT STTHIT THRTSAT | S /st 37T  forg weme % |fRwior a1 aowma F

oo et 7 Fiear sfiT g a9 Y =;eTa ST
= forw 2eft aream ar <1 1 Amior Fxar ot aftafoa g,
= ffEm a3t T o 90 Sl B ' e (1 i g2a
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G, TeIT &t G ST I ared T TRISAT dold
TATE § T g,

(@) GET =T, AT 3gay = i e arfEeer
(Fafaer) . 1995 &1 202 Z1.U4. @A Freged
FATH 9T &9 F ATHA | Q9T aig 4 3°Tea, 2006
A7 e == () 5. 2012 =7 435 TET FSSAT IATH
T 99 F T § qira 21 e, 2014 F Q9T F

FTET | THATTT G |

TG (ST, 17, 9aT, edfq 1)
IOT FA gt AN H
TITYAT |

i fRarfat Fa<t ST § #7137 TRT 0 AT TAq
TGV SRR T FAFATE FXA il SATAT Al I

TR AT, 2016 | FearT I A a1 gy Sy
AT 290 Gl | IR F a6 6 JTHN T Th
T srfergem & var ffafie 7 gf, wiRafad geet siw
% HTAY I-IGUURIET SN T SATATA AT STTTIT S
T Afafeeh AT-TUERTT FAT SN 1 agEr o
ST

Jed S« fa=@ aRFsET #
FTIAT |

AN FAfert & oTga Siaivg (AT Suared & Fam)
2 |

ot wREem et &7 ST | 9] fafert & sqa wtafvg (s suefaa & e

AT IeITa AT THEHL| g |

ST st fRerrart am e g ® | @y f3feet 3 sqame whafvg (svem suefaa & feEr)

AIATA Alged & Feaw | | i |

TE oy foedt iy worroeT) arfefRarfaeft st ste % fiaw 72 o faemme s e
T e ST Ael g |

22 WGl I TATIAT HIAT| 7 fafet & sreme afafug (s svatea * Fam)

g |

g. e e

el I T =
TTIAT |

T eafael T PRIl o9 eI SaAnsi +
e dxfom o &t @iur ¥ uF frerfier F ofiaw o
iRt Fa<t s % e o=, 29 o off fee 2
qu arforfsas grea siv el v e T8 B
STTUATT:

Tiq Afera g Y Hmr ¥ uw fRedieT F 9w oA
iRt "ot s % faeame a% =98 & o oft e
g T U weq Framwara a1 Geme ST &
faeqm Tied ARrEET ST F9T ANy wnteddt fEit F
ATET EO

CIECINRERIET Il

(F) F<fera e & Hwr § uE ferier & dfae ar
i fRerfaeft Ja<t ST & [Aeq aF, 390 ST AT e A

[PART II—SEC. 3(ii)]




[ 9T II-87€ 3(ii) ]

AT =l TS STHTEROT

ot ff w99 arforsas |faair & e T8t
ELUAE

g dg TF wIThE ARN FT oAUl SmaT S
Aot smasaswars & T F & o, TTh 3 %
ST TN (1) § gHtas i afgd SO s3I &
fore, st iy & wam su-ffet % s, |l
T T ST ST, ST

g TEUUERT A9 AR ¥ "&fed |@fEmi
ey @y At i fAfeewt, af w8 8, F
ATE 7 TIERT A 03 sqara o Gt o
STTOAT 3% F AqH g |

(@) T FRAeT 8 ¥ T T A=fod g8 6
FE AT g |

10.

T IqT A WA AT Aq
I |

Fadt, 2016 § Feg yguor A 19 ger S
SN § a0 % FIER T-IGUOERET AN AT
ATREFHT |, T 37T AT SN, FW, T FU, IATT
FiO =7 arifRafad dadt S & off vl § 3oamat #i
I FIA AT FHIT MATRT AN TeA| IR gIT

AT EH

11. TeAT AT F2TE | (F) ST TLHT H TG99 TR il I9 AT 6 o7
I AT FEATLT AT Tqred AT TS iH 92 A7 3497 § Faar ir
FaTs qgl BT |
(F) FAT AT FaTs AT ha 1T AT TT ATSTHIT AT IR
e FTE U AT o SUEy % srEe afHatea g |
12. I ICTET AT X 65 I IR | AN FATEAT % A8 g isa g |
T GUZT|

13.

@ o "\ e &
CIREE T L = AR ALY

an] fafert & sehm faffafaa g (gffea wea &

AT e e AT 2 | [EEUUSICEICHEIRERIIS LT
14, AR qE gt AR | e suret i an R, Rt s At s
HIFET | STeTsy WRTgsTe fRrgiat & Fqeme 3T St |

15.

faeraT A=t &1 =IET w7 7
32 §3E FHAT qUT qAIT AEH]
T G |

AT AT A Ay fEtee, e s SR
ST ITered ATaLer RETal & e Bhm ST |

16.

e ¥ HAfgd w7 ARy
SH TH AT e, Ay,

I, HAEAAEEd afe g
TRt #adt S| 8 &

] fafer = s fAfeataa g |
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FUT T IgAT S99 RETERATT
FATI

17.

TEIET FEl ST dEr et v
HTE |

EINQEIPRIE R PICREIERIE AN

18.

= o FfEe T w7
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24.0432 3, 84.5359
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112 | FHaT= RIED] 207 7 366424
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th August, 2019

S.0. 2896(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O.
775(E), dated the 21" February, 2018, inviting objections and suggestions from all persons likely to be affected
thereby within the period of sixty days from the date on which copies of the Gazette containing the said notification
were made available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the
public on the 21* February, 2018;

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response to
the aforesaid draft notification were duly considered in the Ministry;

AND WHEREAS, Lawalong Wildlife Sanctuary lies between 23°56' to 24°13' North latitudes and 84°31'
to 84%50' East longitudes in Chatra District of Jharkhand. The Sanctuary was notified under section 18 of Wildlife
(Protection) Act, 1972 by Bihar Government vide its Notification no. S.O. 49/78/33-F, dated the 15 July,1978. It
extends over an area of 211.03 square kilometers of Reserved Forests;

AND WHEREAS, Lawalong Wildlife Sanctuary is located in the Deccan Plateau Province of Chotanagpur
Plateau (SD) Bio-geographic Zone. The area is the habitat of leopards, wolves, cheetals, wild boars, sloth bears,
jackals, porcupines, hyaenas, hares, pangoline, etc. Movement of elephants from Palamu and Chatra are observed
through this Sanctuary. The important bird species spotted frequently in the Sanctuary are serpent eagle, paradise
fly-catcher, kingfisher, bee-eater, swift, different types of babbler, black drongo, wood pecker, lapwing, peafowl,
pond heron, egret, etc. The forests of the Sanctuary also act as corridor connecting between forests of Palamau,
Lawalong and Hazaribag for movement of elephant;

AND WHEREAS, Lawalong Wildlife Sanctuary lies in the catchments of Amanat, Chako and Nilanjan
river systems. Important perennial and seasonal nalas are Dudhmatia nala, Mangardaha nala, Sukni nala, Sonahi nala
etc. The forests of this protected area intercept rainfall and help recharge ground water aquifers and also protect
rivers and streams against silting by minimizing soil erosion. The protected area is home to diverse types of forests,
viz., SB/C1 - Northern Tropical Dry Peninsular Sal Forest, 5SB/C2 Northern Tropical Dry Mixed Deciduous Forest,
5/DS Dry Deciduous Scrub Forest, (5/E2) Boswellia Forest and Dry Bamboo brakes as per Champion and Seth's
classification. The forests of this Sanctuary are an excellent habitat for significant populations of 11 species of
mammals, more than 35 species of birds and 19 species of reptiles;

AND WHEREAS, the most important threats to this protected area emanate from the increasing
population, low educational levels, poverty and commercial activities detrimental to the conservation of wildlife and
other natural resources. Unregulated activities, such as mining, quarrying, etc. not only have a direct adverse impact
on the ecology but also cause degradation of neighboring forests, and thus the wildlife habitats. The presence of
rocks like quartzite, feldspar, granite, schist, etc. adds to the pressure of mining;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Lawalong
Wildlife Sanctuary which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental and
biodiversity point of view and to prohibit industries or class of industries and their operations and processes in the
said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) (hereafter in
this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government hereby notifies an area to an extent varying from 1.80 kilometers to 5
kilometers around the boundary of Lawalong Wildlife Sanctuary, in Chatra district in the State of Jharkhand as the
Eco-sensitive Zone (hereafter in this notification referred to as the Eco-sensitive Zone) details of which are as under,
namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of 1.80
kilometers to 5 kilometers around the boundary of Lawalong Wildlife Sanctuary and the area of the Eco-
sensitive Zone is 570.19 square kilometres.

(2) The boundary description of Lawalong Wildlife Sanctuary and its Eco-sensitive Zone is appended in
Annexure-L

(3) The maps of the Lawalong Wildlife Sanctuary demarcating Eco-sensitive Zone along with boundary details
and latitudes and longitudes are appended as Annexure-IIA and Annexure-1I B.
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(4) Lists of geo-coordinates of the boundary of Lawalong Wildlife Sanctuary and Eco-sensitive Zone are given
in Table A and Table B of Annexure-III.

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent points is
appended as Table A and Table B of Annexure-IV.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-
sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in
this notification for approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such
manner as is specified in this notification and also in consonance with the relevant Central and State laws
and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-

(i) Environment;
(ii) Forest and Wildlife;
(iii)) Agriculture;
(iv) Revenue;
(v) Urban Development;
(vi) Tourism;
(vii) Rural Development;
(viii) Irrigation and Flood Control;
(ix) Municipal;
(x) Jharkhand State Pollution Control Board;
(xi) Panchayati Raj; and
(xii) Public Works Department.
(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure
and activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement
of all infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and environment
that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements,
types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places,
horticultural areas, orchards, lakes and other water bodies with supporting maps giving details of existing
and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and
regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
development for security of local communities’ livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for
carrying out its functions of monitoring in accordance with the provisions of this notification.

3. Measures to be taken by the State Government.- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land wuse.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or
residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that specified
at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the
Monitoring Committee, and with the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of Central Government or State Government as applicable and
vide provisions of this Notification, to meet the residential needs of the local residents and for activities
such as:-

(i) widening and strengthening of existing roads and construction of new roads;
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(ii) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities supporting
eco-tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of the
provisions of article 244 of the Constitution or the law for the time being in force, including the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case
and the correction of said error shall be intimated to the Central Government in the Ministry of
Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be
drawn up by the State Government in such a manner as to prohibit development activities at or near these
areas which are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities
within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation
with State Departments of Environment and Forests.

(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive
Zone.

(e) The activities of eco-tourism shall be regulated as under, namely:-

(i) New construction of hotels and resorts shall not be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected area
till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be
allowed only in pre-defined and designated areas for eco-tourism facilities as per Tourism Master
Plan;

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone
shall be in accordance with the guidelines issued by the Central Government in the Ministry of
Environment, Forest and Climate Change and the eco-tourism guidelines issued by National Tiger
Conservation Authority (as amended from time to time) with emphasis on eco-tourism, eco-
education and eco-development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the actual
site specific scrutiny and recommendation of the Monitoring Committee and no new hotel or
resort or commercial establishment construction shall be permitted within Eco-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc.
shall be identified and a heritage conservation plan shall be drawn up for their preservation and
conservation as a part of the Zonal Master Plan.
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Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation
plan for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied in
accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and
the rules made thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the General Standards for Discharge of Environmental Pollutants covered under the
Environment Act and the rules made thereunder or standards stipulated by State Government whichever is
more stringent.

Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance
with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the gt
April, 2016; the inorganic material may be disposed in an environmental acceptable manner at site
identified outside the Eco-sensitive Zone;

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within Eco-sensitive Zone.

Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the
Bio-Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28t
March, 2016;

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out
as per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India
in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated
the 18" March, 2016, as amended from time to time.

Construction and demolition waste management.- The construction and demolition waste management
in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29t March, 2016, as
amended from time to time.

E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of
the E-Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change, as amended from time to time.

Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thereunder.

Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable
laws and efforts shall be made for use of cleaner fuels.

Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be permitted to be set up within the Eco-sensitive Zone.

(i) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so
specified in this notification, and in addition, the non-polluting cottage industries shall be promoted.
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(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;

(b) construction shall not be permitted on existing steep hill slopes or slopes with a high degree of erosion.

resorts.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment Act and the rules made thereunder including the
Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other
applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of
1927), the Wildlife (Protection) Act, 1972 (53 of 1972), and amendments made thereto and be regulated in the
manner specified in the Table below, namely:-

TABLE

S. No. Activity Description
@) (2) 3)
A. Prohibited Activities
1. Commercial mining, stone quarrying and | (a) All new and existing mining (minor and major
crushing units. minerals), stone quarrying and crushing units are
prohibited with immediate effect except for meeting the
domestic needs of bona fide local residents including
digging of earth for construction or repair of houses and
for manufacture of country tiles or bricks for housing
and for personal consumption;

(b) The mining operations shall be carried out in accordance
with the order of the Hon’ble Supreme Court dated the
4™ August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
dated the 21% April, 2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting of industries causing pollution | New industries and expansion of existing polluting
(Water, Air, Soil, Noise, etc.). industries in the Eco-sensitive Zone shall not be permitted:

Provided that non-polluting industries shall be allowed

within Eco-sensitive Zone as per classification of Industries

in the guidelines issued by the Central Pollution Control

Board in February, 2016, unless so specified in this

notification and in addition the non-polluting cottage

industries shall be promoted.
3. Establishment of major hydro-electric | Prohibited (except as otherwise provided) as per the
project. applicable laws.
4, Use or production or processing of any | Prohibited (except as otherwise provided) as per the
hazardous substances. applicable laws.
5. Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per the
natural water bodies or land area. applicable laws.
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be
permitted within the Eco-sensitive Zone.
7. Setting up of brick kilns. Prohibited (except as otherwise provided) as per the
applicable laws.
B. Regulated Activities
8. Commercial establishment of hotels and | No new commercial hotels and resorts shall be permitted

within one kilometer of the boundary of the protected area or
upto the extent of Eco-sensitive Zone, whichever is nearer,
except for small temporary structures for eco-tourism
activities:
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@

Activity
(2)

Description

3)

Provided that, beyond one kilometer from the boundary of
the protected area or upto the extent of Eco-sensitive Zone
whichever is nearer, all new tourist activities or expansion of
existing activities shall be in conformity with the Tourism
Master Plan and guidelines as applicable.

Construction activities.

(a) New commercial construction of any kind shall not be
permitted within one kilometer from the boundary of
the protected area or upto extent of the Eco-sensitive
Zone, whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities mentioned in sub-paragraph (1)
of paragraph 3 as per building bye-laws to meet the
residential needs of the local residents.

Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per
applicable rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

10.

Small scale non polluting industries.

Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the Eco-
sensitive Zone shall be permitted by the competent
Authority.

11.

Felling of trees.

(a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government.

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made thereunder.

12.

Collection of Forest produce or Non-
Timber Forest produce.

Regulated as per the applicable laws.

13.

Erection of electrical and communication
towers and laying of cables and other
infrastructures.

Regulated under applicable laws (underground cabling may
be promoted).

14.

Infrastructure including civic amenities.

Taking measures of mitigation as per and applicable laws,
rules and regulations available guidelines.

15.

Widening and strengthening of existing
roads and construction of new roads.

Taking measures of mitigation as per and applicable laws,
rules and regulation and available guidelines.

16.

Undertaking other activities related to
tourism like flying over the Eco-sensitive
Zone area by hot air balloon, helicopter,
drones, Microlites, etc.

Regulated as per the applicable laws.

17.

Protection of hill slopes and river banks.

Regulated as per the applicable laws.

[PART [I—SEC. 3(ii)]
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S. No. Activity Description
€Y 2) 3)

18. Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.

19. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along
with dairies, dairy farming, aquaculture
and fisheries.

20. Establishment of large-scale commercial | Regulated (except as otherwise provided) as per applicable
livestock and poultry farms by firms, | laws except for meeting local needs.
corporate and companies.

21. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be
area. made for recycle and reuse of treated waste water. Otherwise

the discharge of treated waste water or effluent shall be
regulated as per the applicable laws.

22. Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

23. Open Well, Bore Well etc. for agriculture | Regulated and the activity should be strictly monitored by
or other usage. the appropriate authority.

24, Solid waste management. Regulated as per the applicable laws.

25. Introduction of exotic species. Regulated as per the applicable laws.

26. Eco-tourism. Regulated as per the applicable laws.

27. Use of polythene bags. Regulated as per the applicable laws.

28. Commercial sign boards and hoardings. Regulated as per the applicable laws.

C. Promoted Activities

29. Rain water harvesting. Shall be actively promoted.

30. Organic farming. Shall be actively promoted.

31. Adoption of green technology for all Shall be actively promoted.
activities.

32. Cottage industries including village Shall be actively promoted.
artisans, etc.

33. Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.

34. Agro-Forestry. Shall be actively promoted.

35. Plantation of Horticulture and Herbals. Shall be actively promoted.

36. Use of eco-friendly transport. Shall be actively promoted.

37. Skill Development. Shall be actively promoted.

38. Restoration of degraded land/ forests/ Shall be actively promoted.
habitat.

39. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of the
provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 1986, the
Central Government hereby constitutes a Monitoring Committee, comprising of the following, namely:-
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SI. No. | Constituent of the Monitoring Committee Designation
1) The Commissioner, North Chhotanagpur Division, Hazaribag Chairman, ex officio;
2) Representative of State Pollution Control Board Member;
3) A representative of non-governmental organisation working in the field of Member-
wildlife conservation to be nominated by the State Government ’
(4) A representative nominated by the Forest and Environment Department of Member:
Jharkhand
5) An expert in Biodiversity nominated by the State Government Member;
6) An expert in Ecology and environment to be nominated by the State Member:
Government
@) Representative of State Pollution Control Board Member;
(8) Concerned territorial Divisional Forest Officer Member;
©) The Divisional Forest Officer, Incharge of Lawalong Wildlife Sanctuary Member-Secretary.
6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this
notification.
(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new

3)

“)

(&)

(6)

@)

®)

7. The
provisi

8. The

Committee by the State Government and subsequently the Monitoring Committee shall be constituted by
the State Government.

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.O. 1533 (E), dated the 14" September, 2006, and
are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the Central Government in the Ministry of Environment, Forest and Climate
Change for prior environmental clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 and
are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the concerned regulatory authorities.

The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section 19 of the Environment Act, against any person who contravenes
the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders to assist in its deliberations depending
on the requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on the 31* March
of every year by the 30™ June of that year to the Chief Wildlife Warden in the State as per proforma
appended at Annexure V.

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

Central Government and State Government may specify additional measures, if any, for giving effect to
ons of this notification.

provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble

Supreme Court of India or the High Court or the National Green Tribunal.

[F. No. 25/68/2015-ESZ-RE]
RAVI AGRAWAL, Addl. Secy.
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ANNEXURE-I

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE OF LAWALONG WILDLIFE SANCTUARY IN
THE STATE JHARKHAND

Boundary is marked in clockwise direction begin from the North Side, followed by East, South and West and in
each side of the direction is also taken in clockwise direction. Revenue village name is in Italic.

North: -  North and Northern-West part of Potamdohar, Northern-West part of Meghrania and Khapia, Northern
part of Madarpur, Kasilaung, Besra, Amauna, Barwa (Barma) Kamal, Danru, Bandiadih and Korhans
and Northern -East part of Lutu Revenue Villages.

East:- Eastern part of Nawadih, Kadle, Bandaru, Rejhdih (Akona), Barwadih, Angara (Kandra), Chandanpur,
Shivrajpur, Banchatra, Chandadih, Ichahar and Gothai and Southern and Eastern part of Haphua and
Tundag Revenue Villages.

South: - Southern part of Kurumdari, Balubhang, Sirisamadh and Chatuhaus, South and Southern-East part of
Khairatanr and Southern part of Katang, Herhanj and Ichak Revenue Villages.

West: - Western part of Dumarkhar, Southern-West part of Mutnag, Western part of Ranadah then after it crosses
the Panki river and enter into Western part of Jaspur, Gorihara, Khankhar, Barodiri, Korwatanr,
Barkadaha, Garhgaon, Ambabar, Lukuwa, Biharikhap, and Pagarkalan, Western and Northern-West
part of Pagar, tilra, Seram, Bidra, Nawdiha, Tunudag, Durgi, Hindidi and Bandarhatoli Revenue
Villages.
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ANNEXURE-IIA

MAP OF LAWALONG WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE- IIB

MAP OF ECO-SENSITIVE ZONE OF LAWALONG WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI)
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ANNEXURE-IIT

TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF LAWALONG WILDLIFE

SANCTUARY
Points Latitude (E) Longitude (N)
P-1 84°33'12" 24°2'53"
P-2 84°36'20" 24°522"
P-3 84°38'57" 24°8'5"
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P-4 84°43'5" 24°10'15"
P-5 84°45'29" 24°9'58"
P-6 84°46'21" 24°8'33"
P-7 84°46'24" 24°5'40"
P-8 84°4729" 2403124"
P9 84°4526" 24°2'13"
P-10 84°44'28" 24°2'44"
P-11 84°4225" 24°1122"
P-12 84°39'48" 23°59'58"
P-13 84°37'31" 23°59'33"
P-14 84°35721" 23°59'11"
P-15 84°33'49" 23°1'55"

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Points Latitude (E) Longitude (N)
P-1 84°33'58" 24°7'30"
pP-2 84°35'41" 24°8'45"
P-3 84°36'58" 24°10'9"
P-4 84°39'17" 24°1123"
P-5 84°41'42" 24°12'13"
P-6 84°44'59" 24°1227"
P-7 84°45'58" 24°12'18"
P-8 84°47'60" 24°10'37"
P-9 84°48'10" 24°8'44"

P-10 84°48'38" 24°8'16"
P-11 84°50'13" 24°7720"
P-12 84°50'7" 23°5'19"
P-13 84°50'38" 23°3'40"
P-14 84°39'26" 23°127"
P-15 84°48'32" 23°59'57"
P-16 84°46'22" 23°59'47"
P-17 84°45'41" 23°58'38"
P-18 84°43'43" 23°58'37"
P-19 84°42'1" 23°58'22"
P-20 84°41'14° 23°57'13"
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P-21 84°38'52" 23°56"23"
P-22 84°37'33" 23°55'49"
P-23 84°35'46" 23°562"
P-24 84°34'34" 23°55'17"
P-25 84°33'41" 23°57'30"
P-26 84°32'16" 23°57'42"
p-27 84°30'40" 23°58'45"
P-28 84°30'22" 23°0'52"
P-29 84°30'23" 23°3"7"
P-30 84°31'15" 23°4'36"
P-31 84°3372" 23°5'60"

ANNEXURE-1IV

A. LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF LAWALONG WILDLIFE
SANCTUARY ALONG WITH GEO-COORDINATES

SL Name of Village Admm. Block House GPS Co-Ordinates Town/ Village
No Hold code as per
Census of India,
2011
1 2 3 4 5 6
1 Nawadih Chatra 245 | 24.1716 N, 84.8107 E | 348566
2 Lutua Chatra 0| 24.1884 N, 84.7748 E | 348675
3 Sijua Chatra 22 | 24.1767 N, 84.7622 E | 348721
4 Tilaia Chatra 89 | 24.1662 N, 84.7775 E | 348722
5 Kadle Chatra 73 | 24.1561 N, 84.7998 E | 348723
6 Korhans Kunda 121 | 24.2106 N, 84.7578 E | 348535
7 Danru Kunda 94 | 24.1978 N, 84.7213 E | 348533
8 Barwa alias Barma Kunda 83 | 24.1893 N, 84.6597 E | 348522
9 Bandiadih Kunda 146 | 24.1929 N, 84.7401 E | 348534
10 | Kamal Kunda 74 | 24.1927 N, 84.6859 E | 348517
11 | Amauna Kunda 97 | 241781 N, 84.6676 E | 348519
12 | Kasilaung Kunda 67 | 24.1723 N, 84.6478 E | 348524
13 | Bodhadih Kunda 195 | 24.1677 N, 84.6606 E | 348520
14 Bishunpur Kunda 7 1 24.1673 N, 84.6403 E | 348525
15 | Khapia Kunda 56 | 24.1588 N, 84.6222 E | 348498
16 | Besra Kunda 142 | 24.1807 N, 84.6563 E | 348521
17 | Pinja Kunda 62 | 24.1759 N, 84.7101 E | 348532
18 | Sidki Kunda 5| 24.1789 N, 84.6763 E | 348518
19 | Chaya Kunda 83 | 24.1631 N, 84.6963 E | 348531
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20 | Madarpur Kunda 93 | 24.1691 N, 84.6259 E | 348497
21 | Bhurha Kunda 95 | 24.1615N, 84.6773 E | 348530
22 | Nawadih Kunda 88 | 24.1519 N, 84.6445 E | 348511
23 | Meghrania Kunda 14 | 24.1600 N, 84.6109 E | 348499
24 | Bajrahi Kunda 16 | 24.1613 N, 84.6469 E | 348526
25 | Lawalong Kunda 67 | 24.1516 N, 84.6592 E | 348529
26 | Bariatu Kunda 69 | 24.1431 N, 84.6182 E | 348500
27 | Hisatu Kunda 43 | 24.1355N, 84.6364 E | 348527
28 | Potamdohar Kunda 60 | 24.1411 N, 84.6023 E | 348502
29 | Jobeya Kunda 53 | 24.1233 N, 84.6131 E | 348501
30 | Kutil Kunda 111 | 24.1195 N, 84.5887 E | 348504
31 Margarha Kunda 147 | 24.1002 N, 84.6070 E | 348508
32 Durgi Kunda 34 | 24.1039 N, 84.5692 E | 348505
33 | Gendra Kunda 124 | 24.0874 N, 84.5713 E | 348506
34 | Tithibhargaon Kunda 113 | 24.0788 N, 84.5815 E | 348507
35 | Bandaru Lawalong 112 | 24.1356 N, 84.7911 E | 348613
36 | Rejadih alias Akona Lawalong 5| 24.1311 N, 84.8194 E | 348614
37 | Khangara Lawalong 37 | 24.1189 N, 84. 7825 E | 348612
38 | Ratnag alias Bhurkuatanr | Lawalong 147 | 24.1145 N, 84.8142 E | 348617
39 | Tungun Lawalong 107 | 24.1059 N, 84.7830 E | 348618
40 | Angara alias Kandra Lawalong 44 | 24.1051 N, 84.8058 E | 348619
41 Karma Lawalong 167 | 24.0954 N, 84.8134 E | 348623
42 Banchatra Lawalong 29 | 24.0856 N, 84.8148 E | 348622
43 | Chandanpur Lawalong 1| 24.1042 N, 84.8295 E | 348625
44 | Mali Lawalong 45 | 24.0953 N, 84.7951 E | 348620
45 | Shivrajpur Lawalong 202 | 24.0919 N, 84.8319E | 348626
46 | Chatar Lawalong 8 | 24.0961 N, 84.8268 E | 348624
47 | Chandadih Lawalong 0| 24.0749 N, 84.8294 E | 348633
48 Icha Ahar Lawalong 41 | 24.0616 N, 84.8302 E | 348635
49 | Katia Lawalong 216 | 24.0774 N, 84.7897 E | 348621
50 | Potam Lawalong 211 | 24.0678N, 84.8064 E | 348634
51 | Ori Lawalong 29 | 24.0434 N, 84.8097 E | 348640
52 | Jojbari Lawalong 76 | 24.0492 N, 84.7994 E | 348636
53 | Konchi Lawalong 215 | 24.0297 N, 84.7725 E | 348638
54 | Sons Lawalong 67 | 24.0306 N, 84.8056 E | 348639
55 | Bahagara Lawalong 52 | 24.0280 N, 84.7889 E | 348637
56 | Sarhachia Lawalong 30 | 24.1180 N, 84.8170 E | 348616
57 | Barwadih Lawalong 77 | 24.1223 N, 84.8240 E | 348615
58 | Gothai Simaria 178 | 24.0427 N, 84.8312 E | 349308
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59 | Haphua Simaria 168 | 24.0287 N, 84.8280 E | 349309
60 | Tundag Simaria 234 | 24.0077 N, 84.8035 E | 349307
61 | Kurumdari Simaria 103 | 24.0070 N, 84.7813 E | 349301
62 | Endwa Bariatu 100 | 24.0030 N, 84.7014 E | 367427
63 Harauhopa Bariatu 210 | 24.0323 N, 84.7345 E | 367428
64 | Dakadiri Bariatu 84 | 24.0130 N, 84.7335E | 367429
65 | Balu Bhang Bariatu 392 | 249916 N, 84.7484 E | 367430
66 | Jaubar Bariatu 73 | 249907 N, 84.6622 E | 367424
67 Karmatanr Bariatu 14 | 24.9882 N, 84.6846 E | 367425
68 | Sirismadh Bariatu 71 | 249794 N, 84.7146 E | 367426
69 | Mari Herhanj 110 | 249720 N, 84.6460 E | 367493
70 | Katang Herhanj 110 | 249653 N, 84.6237E | 367480
71 | Chatuhaus Herhanj 9| 249795 N, 84.6951 E | 367494
72 | Ichak Herhanj 103 | 249512 N, 84.5848 E | 367481
73 | Kacha Herhanj 53 | 249672 N, 84.6700 E | 367492
74 Khairatanr Herhanj 47 | 24.9580 N, 84.6814 E | 367489
75 | Harhenj Herhanj 320 | 24.9434 N, 84.6179E | 367482
76 | Tunudag Panki 94 | 24.0847 N, 84.5549E | 366412
77 | Ganeshpur Panki 120 | 24.0831 N, 84.5453 E | 366410
78 | Naudiha Panki 355 | 24.0855 N, 84.5339 E | 366406
79 | Baherwatanr Panki 58 | 24.0845 N, 84.5363 E | 366407
80 | Birtia Panki 5| 24.0810 N, 84.5369 E | 366409
81 | Bidra Panki 127 | 24.0782 N, 84.5265 E | 366382
82 | Pardohar Panki 21 | 24.0782 N, 84.5364 E | 366405
83 | Sirma Panki 137 | 24.0717 N, 84.5227 E | 366402
84 | Pipratanr Panki 48 | 24.0708 N, 84.5422 E | 366411
85 | Baniadih Panki 24 | 24.0825 N, 84.5411 E | 366408
86 | Harkhuwa Panki 150 | 24.0727 N, 84.5340 E | 366404
87 | Tilra Panki 0| 24.0726 N, 84.5134 E | 366401
88 | Hesatu Panki 141 | 24.0612 N, 84.5602 E | 366414
89 | Giri Panki 36 | 24.0697 N, 84.5694 E | 366413
90 | Loharsi Panki 649 | 240581 N, 84.5396 E | 366419
91 Pagar Kalan Panki 0| 24.0632 N, 845152 E | 366397
92 | Gudipahari Panki 26 | 24.0661 N, 84.5312 E | 366403
93 | Udih Panki 108 | 24.0647 N, 84.5267 E | 366399
94 Uchahra Khurd Panki 87 | 24.0615 N, 84.5088 E | 366396
95 | Tilamba Panki 10 | 24.0550 N, 84.5417E | 366418
96 Pachamba Panki 65 | 24.0664 N, 84.5210 E | 366400
97 Uchahra Kalan Panki 26 | 24.0574 N, 84.5055 E | 366395
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98 Jaspur Alias Cheribar Panki 22 | 24.0544 N, 84.5461 E | 366371

99 | Bihari Khap Panki 66 | 24.0536 N, 84.5155E | 366394

100 | Sarjamatu Panki 169 | 24.0521 N, 84.5236 E | 366393

101 | Titlangi Panki 300 | 24.0482 N, 84.5510E | 366415

102 | Gareriadih Panki 0| 24.0507 N, 84.5184 E | 366392

103 | Bidra Panki 105 | 24.0437 N, 84.5463 E | 366416

104 | Lukuwa Panki 159 | 24.0423 N, 84.5090 E | 366390

105 | Aparmanri Panki 193 | 24.0432 N, 84.5359 E | 366420

106 | Kelwa Panki 280 | 24.0380 N, 84.5314 E | 366423

107 | Garhganw Panki 196 | 24.0281 N, 85.188E | 366425

108 | Karma Panki 9 | 24.0494 N, 84.5075 E | 366389

109 | Ambabar Panki 286 | 24.0404 N, 84.5175 E | 366391

110 | Ambalori Panki 24 | 24.0330 N, 84.5537E | 366421

111 | Teldiha Panki 0 | 24.0342 N, 84.5402E | 366422

112 | Balmuwan Panki 207 | 24.0315N, 84.5290 E | 366424

113 | Barkadaha Panki 22 | 24.0242 N, 84.5268 E | 366426

114 | Barodiri Panki 217 | 24.0143 N, 84.5231 E | 366427

115 | Korwatanr Panki 11 | 240152 N, 845111 E | 366340

116 | Hatwar Panki 268 | 24.0080 N, 84.5379 E | 366429

117 | Duwarika Panki 193 | 24.0020 N, 84.5526 E | 366376

118 | Khankhar Panki 10 | 24.0030 N, 84.5242 E | 366428

119 | Gorihara Panki 108 | 24.9905 N, 84.5191 E | 366370

120 | Ranadah Panki 2 | 249732 N, 84.5281 E | 366372

121 | Jolah Bigha Panki 124 | 249930 N, 84.5503 E | 366375

122 | Herum Panki 134 | 249880 N, 84.5366 E | 366373

123 | Kakargarh Panki 280 | 24.9755N, 84.5701 E | 366377

124 | Matnag Panki 63 | 24.9703 N, 84.5467 E | 366374

125 | Jaspur Panki 118 | 249763 N, 84.5211 E | 366417

126 | Dumar Khar Panki 0 | 24.9561 N, 84.5661 E | 366378

B. LIST OF ENCLAVE VILLAGES ALONG WITH GEO-COORDINATES
SL Name of Village Admm. Block House GPS Co-Ordinates Town/ Village
No Hold code as per

Census of
India, 2011

1 2 3 4 5 6

1 | Chukru Lawalong 217 | 24.1654 N, 84.7272 E | 348547

2 | Kolkole Kalan Lawalong 293 | 24.1534 N, 84.7371 E | 348549

3 | Harhad Lawalong 70 | 24.1479 N, 84.7600 E | 348550

4 | Bishunpur Lawalong 54 | 24.1392 N, 84.6764 E | 348554

5 | Samhe Lawalong 71 | 24.1411 N, 847059 E | 348553
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6 | Kolkole Khurd Lawalong 23 | 24.1365 N, 84.7359 E | 348552
7 | Banwar Lawalong 161 | 24.1219 N, 84.6599 E | 348559
8 | Mungadih Lawalong 3| 24.1270 N, 84.7538 E | 348551
9 | Sirka Lawalong 54 | 24.1201 N, 84.7229 E | 348557
10 | Bhusar Lawalong 124 | 24.1133 N, 84.6887 E | 348558
11 | Narainpur Lawalong 32 | 24.0988 N, 84.6347 E | 348567
12 | Barhed Lawalong 77 | 24.1008 N, 84.7226 E | 348607
13 | Chani Lawalong 100 | 24.1002 N, 84.7433 E | 348608
14 | Nawadih Lawalong 245 | 24.0807 N, 84.6439 E | 348566
15 | Sildag Lawalong 286 | 24.0903 N, 84.6691 E | 348560
16 | Hahey Lawalong 112 | 24.0892 N, 84.6988 E | 348561
17 | Paramatu Lawalong 178 | 24.0863 N, 84.7755 E | 348601
18 | Sohawan Lawalong 47 | 24.0837 N, 84.7602 E | 348602
19 | Tikda Lawalong 178 | 24.0713 N, 84.6081 E | 348568
20 | Jalma Lawalong 66 | 24.0793 N, 84.7251 E | 348606
21 | Ara-Atu Lawalong 80 | 24.0701 N, 84.7762 E | 348599
22 | Bandu Lawalong 256 | 24.0671 N, 84.7582 E | 348600
23 | Hutru Lawalong 242 | 24.0588 N, 84.7237 E | 348596
24 | Dagderia Alias Burhi Lawalong 1| 24.0657 N, 84.6594 E | 348565
25 | Kanti Alias Mandhania Lawalong 335 | 24.0588 N, 84.6951 E | 348563
26 | Barwadih Lawalong 46 | 24.0530 N, 84.6308 E | 348569
27 | Kalyanpur Lawalong 120 | 24.0525 N, 84.7788 E | 348598
28 | Herum Lawalong 392 | 24.0485N, 84.7558 E | 348597
29 | Malgo Lawalong 72 | 24.0517 N, 84.5931 E | 348575
30 | Tikulia Alias Manatu Lawalong 118 | 24.0497 N, 84.6943 E | 348588
31 | Lorja Lawalong 20 | 24.0367 N, 84.6908 E | 348594
32 | Sulma Lawalong 110 | 24.0438 N, 84.5673 E | 348593
33 | Saheda Lawalong 160 | 24.0422 N, 84.6545 E | 348576
34 | Dunho Lawalong 36 | 24.0078 N, 84.6425 E | 348591
35 | Pasagam Lawalong 106 | 24.0367 N, 84.5996 E | 348586
36 | Garhey Lawalong 103 | 24.0397 N, 84.6291 E | 348574
37 | Jordag Lawalong 18 | 24.0302 N, 84.6446 E | 348571
38 | Bulbul Lawalong 28 | 24.0343 N, 84.6353 E | 348587
39 | Hardipur Lawalong 7| 24.0310N, 84.5779 E | 348572
40 | Naudiha Lawalong 11 | 24.0197 N, 84.6723 E | 348577
41 | Hosir Lawalong 173 | 24.0290 N, 84.6200 E | 348592
42 | Chano Lawalong 19 | 24.0671 N, 84.5650 E | 348573
43 | Matli Majhdiha Alias Majhdih | Lawalong 129 | 24.0159 N, 84.5659 E | 348578
44 | Nasodag Lawalong 3| 24.0064 N, 84.6237 E | 348584
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45 | Kutari Lawalong 46 | 24.0137 N, 84.6162 E | 348582
46 | Remi Lawalong 205 | 24.0029 N, 84.5893 E | 348581
47 | Charu Lawalong 1| 24.0063 N, 84.6297 E | 348585
48 | Bisrampur Alias Rampur Lawalong 130 | 24.0009 N, 84.5662 E | 348579
49 | Jhardag Lawalong 64 | 24.9945 N, 84.5676 E | 348580
50 | Baheradih Lawalong 6 | 24.1496 N, 84.7199 E | 348548
51 | Lemodih Lawalong 31| 24.1324 N, 84.6876 E | 348555
52 | Manarwa Lawalong 101 | 24.1293 N, 84.7001 E | 348556
53 | Lutu /Lutuwa Lawalong 44 | 24.1158 N, 84.7615 E | 348603
54 | Madandih Lawalong 137 | 24.10972 N, 84.7659 E | 348610
55 | Hurdag Lawalong 14 | 24.0987 N, 84.7576 E | 348609
56 | Kadhe Lawalong 43 | 24.0825 N, 84.7399 E | 348605
57 | Teuna Lawalong 45 | 24.0785 N, 84.7083 E | 348562
58 | Bhangia Lawalong 1| 24.0717 N, 84.6737E | 348564
59 | Lawalong Lawalong 413 | 24.0669 N, 84.7423 E | 348604
60 | Jobhi Lawalong 49 | 24.0549 N, 84.6598 E | 348589
61 | Katea Macha Mahua Lawalong 0| 24.0470 N, 84.6228 E | 348570
62 | Sikni Lawalong 135 | 24.0408 N, 84.7112 E | 348595
63 | Larey Lawalong 6 | 24.0449 N, 84.6709 E | 348590
64 | Rechag Lawalong 3| 24.0037 N, 84.6069 E | 348583
ANNEXURE -V

Performa of Action Taken Report.-

1.
2.

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate

Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone

wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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